R PLT

Annnal Report Audited Accounts

and Review thereon of the Tata

Institute of Fundamental Research
Bombay for 1981-82

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ATOMIC ENERGY, SPACE, ELEC-
TRONICS AND OCEAN DEVELOP-
MENT (SHRI SHIVRAJ V. PATIL) :
I beg to lay on the Table—

1. (i) A copy of the Annual Report
(Hindi and English versions)
of the Tata Institute of Fun-
damental Research, Bombay
for the year 1981-82.

(i) A copy of rhe Audited
Accounts (Hindi and English
versions) of the Tata Institute
of Fundamental Research,
Bombay, for the year 1981-82,

2. A statement (Hindi and English
versions) regarding (a) Review by
the Government on the working
of the Tata Institute of Funda-
mental Research, Bombay, for
the year 1981-82 and (b) reasons
for delay in laying the papers
mentioned at (1) above. [Placed
in Library. See No. LT-6837/83]

Border Security Force Veterinary

' officers Recruitment (Amendment)

Rules; 1983, Delhi Public (Funda-

mental and Appeal Amendment)

Rules, 1983 and All India services

'(Provident Fund)  Amendment
Ruls 1983.

YHE MINISTER OF STATE ‘IN
THE MINISTRY OF HOME AFFAIRS
"(SHRI NIHAR RANJAN LASKAR) :
‘On ‘behalf of my colleage, Shri P.
Vénkatasubbaiah,

I beg to lay on the Table—

(1) ‘A copy of the Border Security
Force Veterinary Officers Recruit-
ment (Amendment) Rules, 1983
(Hindi and English versions)
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published in Notification No.
'S.0. 2799 in Gazette of India
dated the 9th July, 1983 under
subssection (3) of section 14 of
the Border Security Force Aéct,
1968. [Placed in Library. See
No. LT-6838/83).

(2) A copy of the Delhi Police
(Punishment and Appeal Amend-
ment) Rules, 1983 (Hindi and.
English versions) published in
Notification No. F. 5/132/81
Home (P)/Estt, in Delhi Gazette
dated the 20th July, 1983, under
sub-section (2) of section 148 of
.the Delhi Police Act, 1978.
[Placed in Library. See No. LT-
6839/83].

(3) A copy of the All India Services
(Provident Fund) Amendment
Rules, 1983 (Hindi and English
versions) published in Notifica-
‘tion No. G. S. R. 531 in Gazette
of India dated the 23rd July,
1983, under sub-section (2) of
section (3) of the All India
Services Act, 1951. [Placed in
Library. See LT-6840/83]

12.14 hrs.
COMMITTEE ON PRIVATE MEM-

‘BERS’ «BILLS AND RESOLUTIONS

(Sixty-Second Report)

SHRI G. LAKSHMANAN (Madras
North) : I beg to present the Sixty-
second Report (Hindi and English ver-
sions) of the Committee on Private
Membets’ Bills and Resolutions,

BUSINESS ADVISORY COMMITTEE
(Forty-eighth Report)

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA

SINGH) : I beg to move :
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““That this House do agree with.the.

Forty-eighth Report of the Bus'lncs;
Advisory Committee presented to
the House on the 9th August,
1983.”

(smas)

weer WENEq : AfSU | gAY 1T
ZAWT AN § FIAT AOAT & TIAATH
il

st TR WA aest (¥399) :
Jg Fq1 GoA 1T & !

weaw wgYeq ;& a9 a9 & 7Y
TETE | ATT 9gx GF ar & | ATAR

FraEY {3 Y T |
(v
qeaw WErEm . FAT ATTHT TH

q7E ¥ F=BT AT 8 o ¥ @Y § I
yIq WY @ | ATT 99 H{TEA & %
FA7 T garfas a1 Srg Afww e
g FTAT F1 AT § |

oft T faera qraamw (BTSYY) ¢
FEAT A F JIT @&

Weqer HEWRY @ AL fqQ g9 qUaAT
g | & ga%1 UF 9T ¥ 3@AT § | W
frg qar A fque a9 qwaT §)

st wfaw & wogw (AATG) ¢
faqer wwsz & S9F1 M2az 9 |

MR. SPEAKER : I have to _protect
everybody in this House. # S8 T~

forg wgemaT Trgar § #9ifes & @aw
FT FIF g X 9IT FT JIT FIAT
HIZAT E
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st TwAry. wAeT e o f6 T
A Y J1T [IF G |

wener wgtay ; frad agl ey ?
(sraena)

qeqewr wWErEw ;g OW, & IAw
fag #a1 FT gFar § st aTw g
Y FEY AT | T g S FFAT §
fo & svar garr g, sud fog & Far
FE 7

(sa=em)

qeqey RE1Eq ¢ 9feqr S, AW
TAT @UT g YT AT GH §F AE q

g @ E

st gegATagw sfeqn
T @ & ?

qeEqe AZNEY : TG ATTATT GEAT
aa ATTFT 9T FIAT |

dfgu, F@ sray d@fer ¥ )
o a7 frar fs oore sameT I
g AT TH 9T FF 19 FT F | qEH
FHraT &1 fRNE 9T g ¥ 1T FT
A | ATH ATT Fg ¢ & ar & For oy
o F1 qare q31 g | F fawdw ge-
FTEAL FAET &1 H{ifeT qAT AqT § )

&

(sraeT)

WeqeA WEEW : AT FAT TE AR
39T favarg F7@ | Jr9 F41 3D GIT
AET A TFA | HATT gAT SATAT  IAT-
aw § frasrg gu sy &1 s 3@
FTGFT WINAT 2471 § 7

(sae)
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st gfae wre wvew @ GIFIT FT
ZH gew g1 o7 @I g A AWy %
zg feaie & ark § 1€ F1gqEdy A
FY ST T E

wEqet wa'tav; : & AT
faorda gEargad A #y Hife

AT AT § |

off TfaerTE qrEaT : SEATT A
B & |

weqw WEYEW ¢ OIF g, WINAIS
T qoT A § ST haer 7T AQ K

& T1E AT gl 8 |
(saaem)

Weqw Wgtaw ¢ REVIa St dW
ga faw ¥, sgiv frase fear ar )
gegi aarar fo F9 gad YA 1 197
g &Y 919 g9 T AT FIAT A1
g % Fer 5 oo & 9@ A
g, g1 T FT A9 |

st Twfgsra qrEaw : ATIHT
femmr arw 21 fowst arx s &9

qred ¥, wfFa awFre g =g
qr |

(saaem)

Weqs WEAY ; H @STE A1 ATIHT
er gAT mwr 9@ qar 1 qfsw
ATTHT AGHT i@ § WEATT AT &Y
AT § AT qEN A Ai@ & faawr
W agz ArSrar g ) K wgar gfw
graw A9 wsff & =waar o A qoff
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ag gyt oY fasy gEarged FAEY
1 gvit ) fex fegsa gar 87 aai fox
ATT ATST FIA &/

(se)

Reqe WEIQ : IO T TH FA |

PROF. MADHU DANDAVATE
(Rajapur) : All have accepted your
suggestion, Sir...

(Interruptions)

Mr. SPEAKER : I have not allowed
anybody except Mr. K. K. Tewari...

(Interruptions)**

PROF. K. K. TEWARY (Buxar) :
Sir, I have given a Calling Attention
Motion for discussion on the defalcation
of hundreds of crores of rupees for
rehabilitating the refugees by J & K
Government. I want a  ruling...
(Interruptions).

HEqW WEIAQ | AT FAT QAT FQ
g7 70 ara gfaw | faeez wrgen, ag
FIH AU G AT ATTFHT & 7 F97T ATIHT
FIHE GIAT FLAT ! JAT  ATIHT
FTHE QO AT KAAT FT Arfoe

AT FTR g Q1 A F fTw

(saze)
weqy WEEW ¢ A AT T J1AAT
gl

SHRI ABDUL RASHID KABULI :
I bave a point of Order, Sir.

Mr. SPEAKER :

No question of
Point of Order... .

(Interruptions)

*¥ Not recorded.
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Mr. SPEAKER : It is highly impro-
per. I can only listen to what you say.

(Inter ruptions)

Mr. SPEAKEP. : whatever these
gentlemen say, not a word goes on
record, because it is without my per-
mission,

(Interruptions)**

Mr. SPEAKER : I decide every-
thing which comes under the rules.

(Interruptions)

Mr. SPEAKER : Why can’t you
listen when I am replying ? What short
of people are you, interrupting me when
I am replying ? You are not showing
the decenvy even to listen.

(Interruptions)

Mr. SPEAKER : I want to say
that whatever the rules allow, I will
permit. Under those rules I will allow
any subject which comes under the
rules. I undertake to consider whatever
is under the rules.

PROF. K.K. TEWARY : My sub-
mission is that rehabilitation is in the
‘concurrent List,

Mr. SPEAKER : No question of
submission. I will sece. You have told
me.

SHRI K. MAYATHEVAR

(Dindigul) : We have given notices
under rule 184 for discussion on the
genocide in Sri Lanka...

Mr. SPEAKER : I will consider it.

SHRI K. MAYATHEVAR : In Sri
Lanka they have passed a resolution,
abridging the fundamental rights of the
citizens themselves. The properties of
the Tamilians in Sri Lanka... (Jnterrup-
tions) The property should be restored
to Tamilians...

SRAVANA 19, 1905 (SAKA)
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Mr. SPEAKER : I have not allowed
him,

(Interruptions)**

Dr. SUBRAMANIAM SWAMY
(Calcutta North East) : This issue has
become an all India issue. I have given
notice...

Mr. SPEAKER : I will consider it.
(Interruptions)

Mr. SPEAKER : They will not
allow you to speak. 1 do not know
what they gain by this rigmarole. If
one of you speak, I can listen and I
can reply. If all of you speak together,
I do not know what gain you get. It
is just irresponsibility on your part and
it does not behave you at all. Then
you lose whatever authority you have.
I am very sympathetic to what you say,
I will comsider it and I will ask the
Foreign Minister about it. It is an open
subject. Mr. Maya Thevar, we are as
much concerned as you are...

SHRI K. MAYA‘THEVAR : My
humble submission is...

Mr. SPEAKER :
perly.

Only do it pro-

SHRI K. MAYATHEVAR : My
submission is that citizenship rights of
the Tamilians there have been taken
away by legislation, theoretical rights of
these who were born in Sri Lanka
should be protected...

Mr. SPEAKER : we can discuss it
under rule 184. Or we can have a
Calling Attention. Whatever we have
to take, we will decide.

SHRI K MAYATHEVAR : we obey
the orders of the Chair. Today the Hon.
Prime Minister is discussing the issue
with Mr, Jayewardene’s brother,

Mr. SPEAKER : They are talking
now. ~

** Not recorded.

——
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SHRI K. MAYATHEVAR: We have
to see that the remaining MPs are not
butchered by the Government.

Mr. SPEAKER
now.

: They are talking

SHRI K. MAYATHEVAR: They are
killing people, looting property...

Mr. SPEAKER : There is an end to
everything. If you exceed the limit,
Mr. Thevar, then you lose all your
vchemence, all your importance; you
lose everything. You have put it. I
will give thought to it.

SHRI K MAYATHEVAR : Our
most humble submission...

Mr. SPEAKER : We shall take care;
no problem.

Dr SUBRAMANIAM SWAMY :
This is an all India issue. There should
be a resolution in the House. I have
given notice under rule 184,

Mr. SPEAKER : We will discuss it.

SHRI K. MAYATHEVAR : The
President of Sri Lanka has gone beyond
the limit. He says he is not intervening
in Punjab or Assam. What authority
has he got to say so against this Govern-
ment ? He has brought charge against
the Indian Government...

MR. SPEAKER : Now, further dis-
cussion on the motion moved by Shri
Buta Singh.

Motion moved :

““That this House do agree with the
forty-eighth Report of the Business
Advisory Committee presented to
the House on the 9th August,
1983.”

Prof. Ajit Kumar Mehta.

PROF. AJIT KUMAR MEHTA :
Sir, I beg to move :

That in the Motion,
Add at the end—
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Subject to the modification that the
following be added at the end of para 3
of report :—

““on the approval of the House to
be sought on the same day.”

Feqe WA, WAT HERT F
wraw gt wifgg fF st7 o g
FTH F1 ATAWAFAT g% &, Tg T3 2T
qF q5T 8, AT TR STAT HIT ZAAT
]AT TT &, 9%F qg Jeqrg A1F<

A AERY FIA § WAL FqF qF
T1gd & & Ja Y arqvawar g, agq

AT STT T g3 1Y | rfE@g, za3T
ATAYIFT) FAT§ 7

WEAW WEIIY : ATqET a7 2, {57
Wt 1T 98 7@ & | 9T <R §, fer o
Fegd & f5 991 21| B Afww

Sto mfsm gwre AEAT : FE-TF
T ATATTFAT & A1 grIw ¥ yAafa
AFT T TF 3T AT TFAT 2 |

weqe AEIEY : fa97F geATE A
FHE § TNATZ FH, IST &1 F1 &

g 99 §B giar & |

Mr. Buta Singh, do you want to say
anything ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : No, Sir. You have already
replied. Thank you.

MR. SPEAKER : I shall now put
the amendment of Prof. Ajit Kumar
Mehta to the vote of the House.

Amendment was put and negatived.

MR. SPEAKER : I shall now put
the motion to the vote of the House.

The question is ;
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“That this House do agree with
Forty-eighth Report of the Busi-
ness Advisory Committee presen-
ted to the House on the 9th
August, 1983.”

The Motion was adopted.

MR. SPEAKER
under Rule 377.

Now, Matters

12-25 hrs.
MATTERS UNDER RULE 377

(i) Clearance to Kuriarkutty-Kara-
pars Hydro-electric Project.

SHRI V.S. VIJAYARAGHAVAN
(Palghat) : Sir, Kuriarkutty-Karapara
Hydro-electric project is a major project
which is intended to generate 21 MW
of electricity and irrigate 11740 hacta-
res of land.

(Interruptions)**,

MR. SPEAKER : Not allowed. I
have called Mr. Vijayaraghavan.

SHRI V.S. VUJAYARAGHVAN
The project report was sent by the
Kerala Government for Central clea-
rance as early as in 1978. According to
the original estimate the outlay of this
project was Rs 48.55 crores, but the
revised estimate shows that it would be

Rs. 90 crores.
12.26 hrs.
[MR. DEPUTY-SPEAKER in the House.)

(Interruptions)®*.

MR. DEPUTY-SPEAKER : Nothing
will go on record. Only 377.

(Interruptions)™*.

SHRI K. MAYATHEVAR (Dindi-
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Matters Under 342
Rule 377

gul) : We are protesting against this,
(Interruptions). Therefore, we are walk- -
ing out.

(At this stage, Shri K. Mayathevar
and some other Hon. Mem-
bers left the House)

SHRI V.S. VIJAYARAGHAVAN :
When this project is completed, it would
relieve to a great extent the power shor-
tage on Malabar area. Similarly, by
this project, the drought prone areas in
Chittur taluk such as Kozhingampara,
Mudalemeda, Chemmanampatl, Elan-
cherry etc. could be irrigated.

After the project .report was sent,
the State has been awaiting Central
clearance for many years now. The Cen-
tral Electricity Authority has now asked
for revision of the project. In the mean-
time, the State Electricity Board had
almost decided to give up this project
under pressure from some powerful ves.
ted interests.

The fact that the offices connected
with this project at Madulamada, Thel-
lickal etc. were wound up early bears
ample proof.

The divisional office at Nenmara too
was closed down in this process.

After remaining in a state of uncer-
tainty for 5 years, this project has now
again been taken up for consideration
by the Government.

In this situation, I would request the
Government to give speedy clearance to
this project which is essential for the
development of the backward Malabar
region.

(ii) Need for a High Power Transmission

Station at Bharuch or Surat for
T.Y.
SHRI AHMED MOHAMMED

PATEL (Broach) : It is a happy augury
that the Government of India have de-

¥*Not recorded.



